
OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (Hos): DELHI

ORDER

The following transfer and posting orders archcrpt?.y mQd9_in ofq9_i}1 q_$ig_9pqy;

S. No.1 Name & E.C. i From ! To

Sh. Pawan Kr
Verma
EC: 57324568

I

i JudI. Asst. in DSI.SA, RACC,
Delhi (on diverted capacity)

JudI. Asst. attached with the Principal !

I
Secretary (I.aw Justice & I.. A.),
Govt. of NCT of Delhi (on diverted

capacity)
Reader in the Court of Ms. Anju

Bajaj Chandna, Principal Judge,
Family Courts, Central, THC, Delhi
(on diverted capacit.
JA in Office Pool, Admn. Branch-II
(I IQs), TI IC, Delhi.

Sh: Vikas Kumar
EC : 12097

JA in Office Pool, AdmIn.

Branch III (HQs), THC, Delhi.

Sh. Anurag J. I.all I JudI. Asst. in Ilstablishment of
EC: 19267058 1 Family Courts, Dwarka, Ncw

Delhi (on diverted capacity)
Assn. Ahlmad in the Court of
Sh. Kishor Kumar, ADJ-04

(Iiast), Karkardooma Courts,
Delhi

&i£-.-Mithic ih I Asst. Ahlmad in the Coun of 1 Assn. Ahlmad in the court of Sh.
Kumari I Ms. Ncha Khcria, MM (Mahila } Kishor Kumar, ADJ-04 (East))

EC: 27156900' ! Court)_ol>ccntralp Tl.IC) Delhj_'__],_Kglkgl499JTIq gp_wILL)ell]t __,___ J
'Rat-ci iTa;iii;-b; der &o. 1675-17£5}P-&T/Admn.-ll/lIQs/Delhi/2023 dated 05/01/2023 in respect of Ms. Poc)ja! E.C.:

3

4 laid.- P'ooja

EC:94870430

/\sst. Ahlmad in -thi ediiiI of Ms.
Ncha Kheria, MM (IVlahila Court)-
01,.Central, THC, Delhi

94870430 and Sh. Jugesh, E.C.: 64089486 is hereby cancelled.

2. Non-compliance of the order or proceeding on leave immediateIY will be deelncd as deliberate insubordlnatlon
and disciplinary proceedings shall be initiated against the delinquent/s, as per rules.

4

C&t" W.1.%'

t

(Girish Kathpalia)
Principal District & Sessions Judge (HQs)

"="““'"“’""W
D’“d’ D'lhi th' ' $ $ { A-N-2823

No.£''''- in„,„-IInl.;/I).Ihi/2023

Co1 forwarded for information and nec(:ssa] action to:

1. The Ld. Principal District & Sessions Judges concerned Delhi/New Delhi.

2. Ld. Principal Judge) Family Courls, HQs, Dwarka Courts, New Dclhi.
3. The Principal Secretary (I.aw Justice & l'' A.)> Govt. of NC’l' of Delhi'
4. The Ld. Ofncers/Officcr-in-chargcs conccrncd.
5. The Personal Officc of the undersigned.
6. The DDOs, Accounts Branches concerned for further necessarY action as per rules'
7. The Dealing Assistants, Pcrs8nal l;i'le, ACR Ce:11, Lcavc & I'AVI iRS Scalp Central, TI'IC, Delhi

for further ncccssary action/updation as per rules.
8./pha Dealing Asst.? Website Comrnitlce, ’l'llC with the dircction to upload the order on' the

v ' Employees Corner ’ ron Website).
9. The officials concerned for immcdiatc compliance.

P,i„,ipal District /Sessions Judge (HQs)
Tis I-’Iaza/i Courts, Delhj\ /




